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Power .:IUPPly from Punjab to Delhi 

16'4. Shri Daljit Singh: Will the 
Minister of Irrigation aDd Power be 
pleased to state: 

(a) the amount dul' from Delhi 
Electric Supply Undertaking to Pun-
jab State Electricity Board and PUll-
jab State Government for supply of 
power from Bhakra; 

(b) whether thl' dul's have been 
cleared by the Delhi Electric Supply 
Undertaking; and 

(c) if not, what steps Government 
propose to take in this respect? 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alagesan): (a) to (c). The Punjab 
Government have claimed a sum of 
about Rs. 56.73 lakhs as duty on elec-
tricity supplied by the Punjab State 
Electricitv Board to the Delhi Electric 
Supply Undertaking, up to the end 
of March, 1963. The Undertaking 
challenged the claim, and did not pay 
the amount. This matter is. under 
negotiation, and a settlement is ex-
pected to be reached shortly. 

The amounts due from th~ Delhi 
Electric Supply Undertaking to the 
Punjab State Electricity Board in res-
Pect of supply of Power from Bhakra 
are paid by the fonner promply as 
bills therefor are received. 

1Z hrs. 

RE; RESIGNATION OF SHRI 
KRISHNA MENON 

Shri Ranga (Chittoor); Sir, we 
Jearpt from the papers that the hon. 
Defence Minister has resigned and 
that the hon. Prime Minister has an-
nounced in the Congress Party meet-
Ing ....... . 

Shrl Barish Chandra Mathur 
(Jalore); Sir, after the Que~tion 
Hour, you had proposed to take up 
another matter. 

Mr. Speaker: I have allowed this 
maMer to be raised. 

Shri Ranea: That resignatIon was 
accepted, but uptilI now no authentic 
1984 (Ai) LSD-5. 

information has been made available 
to this House. The usual practice in 
Parliament is thaot whenever such an 
important eVf>nt takes place' it is for 
the hon. Leader of the HOuse to make 
a statement in regard t8 that matter 
and take the House into his confidence. 
So far it has not been done. We would 
like to know whether it is correct for 
lIS to understand Ithat the hon. De-
fence Minister has resigned and that 
his resignation has been accepted by 
the hon. Prime Minister. 

Some Bon. Members: Minister of 
Defence Production and not the Mi-
nister of Defence. 

Shri Ranga: Both the Minister of 
Defence and the Minister of Defence 
Production. 

The Prime Minister and the Minis-
ter of EIternaI Mairs, Defence and 
Atomic Energy (Shrl .1awaharlal 
Nehru): I take it that the hon. Mem-
ber is referring to Shri Krishna 
Menon Who for oome days paSt has 
not been the Defence Minister but 
the Minister of Defence Production. 

Shrl Ranga: I stand corrected. But 
both the statements had to be made 
before this House. 

Shri .1awaharlal Nehru: He had 
offered his resignation several times 
but he offered it again day before 
yesterday, I thin:" and I forwarded 
it to the Preside::; recommE'nding that 
in the circumstances it might be ac-
cepted. Today only, in fact, just be-
fore I came t ~ the House, I received 
the reply fro", the Presidenlt that in 
the circumstances he accepts it with 
regret. I suppose, in the course 
of the day they will announce 
it over the radio and in the 
newspapers probably together with 
the correspondence that has passed 
between Shri Krishna Menon and me 
On this subject, that is, his resigns--
tion letter and my reply. 

It is customary that a Minister who 
is resigning makes a statement be-
fore the House. Shri Krishna Menon 
put it to me whether It was necessary 
on this occasion to do so. I thought 
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that as we are discussing this matter 
fully, not his resignation but the whole 
matter and the Resolutions before 
,the House, and the facts art' fairly 
well-known, it is not really necessary 
unless the Hou~ so desires for him 
to make a statement here. That is 
thl! position: 

Some BOD. Members: It is not 
necessary. 

'" (I~~"(I"'" (~) : ~ 
~,~~~it~~~1 

~~:m;m~~ 
;mr ~ fit; o.fr ~ ir.;.r if ~ ~ m, 
~T~~~if~~~ 
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12.04 hrs. 

RE: MOTION OF NO-CONFIDENCE 
IN THE COUNCIL OF MINISTERS 

Mr. Speaker: I have to inform the 
House ....... . 

'" ~ (~) : im ~ 
~m<Ii~~1 

Mr. Speaker: Order, order. There is 
nothing before the House and there-
fore there cannot be any poin<! of or-
der. 

.n~ :itiJ~~!A';;\"~ I 

~~:~itiJ~¥ 
<'iTf;pf; f'fi<: li ~ ~Of <fIT I 

I have to inform the House that I 
have received notice of the following 
motion of no-confidence in the Coun-
cil of Ministers under Rule 198 from 
Sarvashri Ram Sewak Yadav and 
Mani Ram Bagri: 

'This House expresses its want 
Of confidence in the Council of 
Ministers.' 

Council of Ministers 

The reason given is:--

Inactive and unprincipled 
foreign and defence policy of the 
Government of India.' 

May I request those Members who 
are in favour of leave being granted 
to rise in their places? 
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